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MR.OMNTT-T qOM VTCP-CT-TTRMN: Tn this App] ication under 

ction TO of the Administratjve Tribunals Act 	the 

appTicant has prayed for a direction to respondents to 

consider his case for any vacant H.fl.Post in the nivislon 

in view of circular of fl.c.(osts) and the law laid down 

by the "ull. Bench of the ('..T. in the case of 

vs. q.fl.T.(P) & Ors. reported in l°l-°? 

'.B.Jdgments Page 23. 

2. 	 or the purpose of deciding this Original 

pplication it is not necessary go to into too many facts 

of this case. According to petitioner he was original.ly  

appointed a Fxtra flepartmental flelivery Agent of Balia 

ibhutipad.a Branch Office with effect from 2.3.l°fl. 

after working for 70 3 days i.e. more than two years his 

services were terminated. The applicant represented for 

a posting in someother F.fl.  job but without any resul.t 

that is why he has approached this Tribunal with the 

prayers referred to earlier. 

8 	 Respondents in their counter have stated 

that as the applicant had not put in three years of 

service by the time he was disengaged according to 

fl.C.(Posts) Circular his name i.s not to be kept in the 

waiting list even thouah his services were discontinued 

not for any fault on his part. On the above grounds 

respondents have opposed the prayer of the applicant. 

Tn this case the applicant has not 
for 	 to 

praed/appointin/any particular F.fl.post. He has only 

prayed that in case he applies for any F.fl.Post his 

application should he considered and experience gai.ned by 

him during the period of provisional appointment should 
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he taken into abcount at the time of selection for such 

post. iTt is submitted by learned qr.Ptanding Counsel lzhri 

7A.TCBose that out of the total period of engagement of 

the applicant he was engaged as substitute for some time 

and this period of engagement as substitute cannot be 

taken into consicteration. Law on this point has been laid 

down by the Pull Bench of C..T.(Frnakulam) in the case 

of (.c.Parvati vs. 	.fl.T.(p) & Ors. reported in l00l_? 

.fl.Judgments Page 2? where in it has been laid. down that 

experience gained while rendering service on account of 

provisional appointment should he taken into account at 

the time of regular selection. Tn this view of the matter 

we dispose of this Original Application with a direction 

to departmental authorities that in case the applicant 

applies for any F.D.Post and in case he has requisite 

qualifications for the said post then his application 

should he considered along with other candidates and 

while so doing experience gained by the applicant during 

the period of provisional appointment a distinguished 

from the period of service as substitute should he given 

die weightage. There shall he no order as to costs. 
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